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1,ORDER DATED 30-12-2003,

Heard,

Having faced a transfer to outside
the Bhubaneswar Reglon of KV3;the Applicant
earlier approached this Tribunal in O.A
H0.549/2000 which was disposed of on 11,4,
2001 giving liberty to the Respondents to
give due considerdion to the grievances of
the applicant., In the present Oede,U/s.19 ©

the Administrative Tribunals Act,1985, it %
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the case of the Applicant that while =
Respondents gave due considerdion to the
grievance of similarly placed other tesachers
of the KVS, the case of the Applicant d4id not
receive due favourable consideratioen;as a
result of which,the applicant is continuing at
Kirandul KVS within Jabalpur region of KVS,
In this 0A, the applicant has peinted out,
apart from the point of discrimination meted
out to him , about his personal difficulties
like his wife being a State Govt.servant in
Orissa and that, he is a perpetual ailing .
person ;being a hearte-patient etc,It is the
further case of the Applicant that presently
steps are being taken +to grant annual

transfer and that his case needs consideration,

In the said premises,without
walsting any time, this O.,A. is disposed of
at this admission stage by callin upon the
Respondents to reconsider the case of the
Applicant to post him somewhere within
Bhubaneswar region by giving due consideration
to the grievance ‘points raised in the présentdﬁ
OA/by treating the avements made in this
OA as a repreéentatien of the Applicant
addressed to the Respondents,
order to the

Send copies of this

Respondents! alongwith copies of this OA;

so that the Respondents can give due consi=-
deration to the ¢grievance of the Applicant
(for his posting within Bhubaneswar region
of KV3) well refore the annual transfer are

taken up, Free copies of this order be a{fgzi;
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wiven to lr. D.K.Patnaik,learned counsel appearing
for the Applicant and Mr,Ashok Mohanty,Learned Sr.
Counsel appearing for the KVS;on whamn a copy of this

OA has already been served,

30‘0\71%
Member (Judicial)



